
FORM A 
PUBLIC ANNOUNCEMENT 

Under Regulation 6 of the Insolveney and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016 

FOR THE ATTENTION OF THE CREDITORS OF MS RAVI CRANES AND MOVERS UIMITED 
SL No. PARTICULARS 

1 Narme of Corporate Debtor 
DETAILS 

RAVI CRANES AND MOVERS LIMITED 
03/07/1995 2. Date of Inooporafion Of Coporate Debtor 

3. Authonity Under Which Coporate Debtor ls 
Incoroorated Registered 

Register Of Companies (ROC)- Hyderabad 

4. Corporate ldenty No./Limited Liability 
ldenthication No.of corporate debtor 

5. Address of the Registered Oficeand Principal PLOT NO9, MODEL COLONYHYDERABAD TG 0000 IN 
Ofice (i any) of Coroorate Debtor 

U7499TC1995PLCO20915 

6.sen aomeroenet dat in rpe.of Coparae Debor 2609/2022 (0rder copy made available on O7/10/202) 
T.Estimated date of ckosure of insolvency resolution process 24/03/2023 
8. Name and registration number of the 

insolvency professional acting as interim 1BBPA-001/|P-PO0919/2017-2018/11526 
resolution professional 

Mummaneni Vazra Laxmi 

Address and e-mail of the interim resolution| Flat No.G-2, ENCEE Residency, Nagaruna Nagar:.Colony 
professional, as registered with the Board Yellareddyguda, Hyderabad 500073 

Email ic: emaitolak@gmail.com 
Flat No.107, VV.Vintage Residency, Somajiguda, 
Hyderabad-500082 

Emailid: emaltolak@gmail.com 
20/10/2022 

10. Address and e-mail to be used for 
CoTespondence with the interim 
resolution Professional 

11. Last date for submission of claims 

12 Classes of creditors, f any, under clause (b)| Wllidenty on verifcaion of books of accounts 
of sub-secion (6A) of section 21, asoertained 

bythe interim resolution professional 

13. Names of Insolvency Professionals identfied to| Not available at present 
acd as Autorised Representaive of creditors in 
a cass (Three names for eadh cass) 

Weblink:.https://www.ibbi.gov.in/home/downoads 14. ) Relevant Forms and 
O) Delais of authorzed representatives are available: Physical Address: Not applicable 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement 
of a corporate insolvency resolution process of the Corporate Debtor M/s. RAVI CRANES AND 
MOVERS LIMITED on 26/09/2022 (Order copy made available on 07/10/2022) 
The creditors of M/s.RAVI CRANES AND MOVERS LIMITED, are hereby called upon to submit 
their claims with proof on or before20/10/202210 the interim resolution professional at the address 

mentioned against entry No. 10. 

The financial creditors shall submit their claims with proof by electroniç means only. All other 
Creditors may submit the claims with proofin person, by post ar by electronic means. 
Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice 
of authorized representative from among the three insolvency professionals listed against enty 
No.13 to actas authorized representative of the class (Speçify class] in Form ÇA- NotApplicable. 
Submission offalse or misleading proofs of claim shall attract penalties. 

Date 08-10-2022 
Place:Hyderabad 

Sd-
Mummaneni Vazra Laxmi 

Interim Resolution Professional, Ph:9848448727 
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